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(r «Co Bhatt (N.Ve Krishnan)
Member (J) Vice Chairman

*AS.



O.A. 435/89 : @

DATE !PFFICE REPORT [ ORDER e
i ‘ .
i
18,10.93 : This matter is disposed of by common

; judgment in D.A. 422/89 & Ors.

T (M.R.Kolhatkar) — . (R.C.Bhatt)

| Member (A) : Member (J)
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